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ABOLITION OF CHILD LABOUR BILL, 2005 

 

SHRI IQBAL AHMED SARADGI (GULBERGA): I beg to move: 

"That the Bill to abolish the child labour in the country and for 
matters connected therewith, be taken into consideration. " 

 

Sir, I am thankful to you for giving me an opportunity to start a discussion 

on the Abolition of Child Labour Bill.  India has the largest number of child labour 

in the world.  The official figure is thirteen million.  But the actual number may be 

much higher.  Indian children are the source of cheap labour because they can 

be paid lesser wages and can be abused without provoking retaliation.  These 

children work in industries which are engaged in manufacturing crackers, 

diamond polishing, glass, brassware, carpet weaving, bangle making, etc.  Some 

of the child labourers have been involved in the hazardous jobs, like automobile 

workshops, garages, slaughter houses, handling of toxic or inflammable 

substances, explosives, mines and collieries and fibre glass industries. 

The jobs have come under the category of hazardous occupations. 

Hundreds of millions of women and children have no access to life-saving drugs 

and care. A large number of children are also working as domestic servants. 

Poverty is cited as a major cause of child labour. But it is not the only 

determinant. Inadequate schools or even inability to meet expenses for providing 

education leaves some of the children with practically no option but to work. 

 Compulsory elementary education may help ameliorate this attitude. The 

problems of child labour cannot be estimated in one stroke. Many countries have 

stopped buying products of industries where children are employed. So many 

surveys have been conducted at the national and international levels.  



 According to the World Health Report, 2005 which was released, 10.6 

million children die before the age of five. Half a million women die during child 

birth globally. The report points out that these deaths could be reduced through 

wider use of key interventions and continuum of care. The report puts India in the 

list of 51 slow-progressing countries as far as infant and child mortality is 

concerned. The report was launched in India to draw the attention of the Indian 

Government towards this serious issue. 

 The National Sample Survey Organisation's Report is there. Take the 

latest NSSO Report on employment-unemployment situation in India. During 

1991-2000,  the number of persons employed in the age group of 5 to 14 years 

was 27 boys per thousand persons and it has risen to 43 boys per thousand in 

2001-02. The reason is obvious that  there is no policy to end child labour. But 

there was some understanding to draft a policy to reduce it and ultimately to 

eradicate it. Till now, the policy was to reduce the child labour but not to abolish 

the child labour. Hence, there is a  need to bring a legislation to completely 

abolish child labour not only in India but throughout the world. 

 In this regard, I would like to say that many legislations have been enacted 

in different times. Many rules have been framed by the Central Government and  

the State Governments also. All the rules enacted earlier, all the laws and 

legislations made earlier were to prevent and to eradicate the child labour and for 

the welfare of the child labour but not a single legislation or a single rule has 

been framed to abolish the child labour. So, now what made me  introduce this 

Bill is to abolish the child labour. This is a very serious problem prevailing not 

only in India but throughout the world. 

 Many of the legislations have been enacted regarding the commercial  

establishments also to prevent the employers from employing child labour in 

different establishments, commercial establishments and other factories. So, one 

of the Acts is the Child (Pledging of Labour) Act, 1933. This Act prohibits making 

of agreements to pledge the labour of children. It was enacted in the year 1933.  

 The second Act relates to the Employment of Children Act, 1938. Section 

3 (3) (  i) of that Act says: 



"No child, who has not completed 15 years, shall be employed or 
permitted to work in any transport, port, clearing of ash and 
construction of railway stations, bridges etc. " 
 

 Several other legislations and Acts have been laid down. Special 

provisions and clauses have been provided pertaining to prevention of 

employment of children. The Factories Act, 1948 is there.  In that Act, one clause 

says: 

"No child, who has not completed 14 years, shall be required or 
allowed to work in any factory. " 

 

 The Mines Act, Section 45, also says the same thing. The Plantations and 

Labour Act, 1951 is there. Section 24 of that Act says: 

"No child, who has not completed 12 years, shall be required or 
allowed to work. " 
 
The Indian Merchant Shipping Act, 1958, Section 109, says: 
 
"No person, under 15 years, shall be engaged to work in any 
capacity in any ship. " 

 

 The Motor Transport Workers Act, 1961, Section 21, says: 

"No child, who has not completed 15 years, shall be required or 
allowed to be employed in any capacity. " 
 

 Section 24 of the Beedi and Cigar Workers (Conditions of Employment) 

Act, 1966,  says: 

"No child, who has not completed 14 years, shall be required or 
allowed to work in any industrial premises. " 

 

 The State Shops and Commercial Establishments Act says that the 

minimum age of employment in shops and commercial establishments is 12 

years. 

 The Radiation Protection Rules, 1971 say: 

"Persons below 18 years cannot be employed under Radiation 
Protection Rules, 1971." 

 

 



17.00 hrs. 

 The Radiation Protection Act, 1971 says that persons below 18 years 

cannot be employed in such industries where the effect of radiation will be there. 

 Sir, many legislations have been enacted, many rules have been framed, 

many State legislations have also been enacted in different States at different 

times, but there is no legislation or rule or policy clearly saying anything about 

abolition of child labour. 

 Many Committees have also been set up to study this subject. A 

committee was set up under Shri Gurupadaswamy in the year 1979. That 

committee also did not suggest total abolition of employment of children in 

industrial establishments, but it laid emphasis on all round development of 

children including their education, health and other developments. Further, the 

committee made a distinction between child labour and the exploitation of child 

labour. 

 The present Act, that is, the Child Labour (Prohibition and Regulation Act), 

1986 was the culmination of Gurupadaswamy Committee. This Committee 

suggested some measures to prevent child labour and for the welfare of child 

labour, but nowhere it has been suggested to completely abolish child labour. 

The present Act was enacted with a view to rationalise earlier legislations of child 

labour, further elimination of child labour in hazardous employment and 

regulating the conditions of child labour in non-hazardous industries. The major 

loophole of this Act is that it only covers the children in organised sector and it is 

not covering 90 per cent of the children working in urbanised urban and rural 

sectors. Further, the Act does not specify the minimum age of employment of 

children in processes and occupations where the child labour is not prohibited. In 

the absence of clarity on child labour legislations to abolish child labour, the 

Central Government and State Governments initiated several action-oriented 

programmes to withdraw children from hazardous works. The most significant 

step in this direction was the adoption of 'National Policy on Child Labour, 1987'. 

 

17.03 hrs.   (Shri Devendra Prasad Yadav in the Chair) 



 In the National Policy on Child Labour, many measures have been 

suggested. It suggested drafting of a legislative action plan and suggested that 

focus should be given on general development programmes for the benefit of 

child labour wherever possible. It has also suggested a project-based plan of 

action in areas of high concentration of child labour engaged in wage or quasi-

wage employment. Further, under this policy, a Child Labour Technical Policy 

has also been evolved to advise the Central Government. 

 In order to reduce the child employment, a number of committees have 

been set up, various policies have been framed, plenty of steps have been taken, 

different States have framed rules and regulations at different times, but we have 

not succeeded in totally preventing child labour. Obviously, the reason is, all the 

measures that have been taken earlier were in the nature of reducing child labour 

but not for abolishing child labour. 

 The penal provisions which have been incorporated in various Acts were 

also not adequate. They were all in the nature of simple punishment of three 

months imprisonment or fine etc. But no stringent punishment was proposed 

neither in the Central Act nor in State Acts. As a result, the increasing number of 

child labour was not controlled. 

 Sir, I would now like to draw the attention of this august House towards 

the 17th Report of the Standing Committee on Labour and Welfare on "Abolition 

of Child Labour". In paragraph 1.10 of this Report, it has been stated that the 

Committee recommend that the Ministry should formulate a clear and cogent 

policy so as to abolish the child labour system. Paragraph 1.15 of the Report 

says: 

"The Committee note with distress that although the Ministry of 
Labour had assured the Committee to make the Child Labour 
(Prohibition and Regulation) Act more stringent by amending the 
Act, nothing has been done so far, even after lapse of one-and-a-
half years." 
 
 

 In para 2.5 of the report, viewing the situation with great concern, the 

Committee are of the view that necessary steps should be taken to mobilise the 



State Governments for the enforcement of the child labour law in letter and spirit.  

They are also of the view that regular monitoring should be done by the Ministry 

of Labour in this regard. 

 The hon. Prime Minister has also shown the concern with the child labour 

issue.  With all these drawbacks you have to appreciate the positive steps taken 

by the present Central Government, particularly, the hon. Prime Minister, who 

has pointed out that the Government of India is committed to eliminate all forms 

of child labour.  The hon. Prime Minister expressed confidence that the child 

labour could be eradicated if all sections of the society join hands in rooting it out 

while handing over the certificates to some child labourers, who have completed 

their Seventh Class bridge course at Aloor near Chevalla in Ranga Reddy District 

in Andhra Pradesh.  We have to appreciate the concern of the hon. Prime 

Minister as well as the Central Government in this regard. 

 Sir, no doubt, different projects for the welfare of the children have been 

taken by the Central Government and by the State Government.  Food security 

provided by the Mid-day Meal Programme has had a positive impact on reducing 

child labour.  The Sarva Shiksha Abhiyan with the objective of education for all 

has substantially raised literacy levels among the children. 

 The Government has now adopted project-based approach to eliminate 

child labour.  It encompasses education, stipend, motivation, health concerns 

and vocational guidance also.  Food supplement is also given to them.  The 

monitoring machinery is being strengthened at all levels based on inputs from 

teachers, employees of the labour department and the project authorities.  



 A major activity initiated under the National Child Labour Project is the 

establishment of special schools to provide non-formal and formal education, 

vocational training, stipend, health check-up and supplementary nutrition to the 

children withdrawn from jobs. 

 Presently, hundred child labour projects have been sanctioned in 13 

States to cover 2.11 lakh children.  So, in this regard, I would like to suggest that 

there is a need to have coordination between three Ministries of Labour, Health 

and Human Resource Development.  In order to implement all the projects for 

the welfare of the children, there is a need of having a coordination between 

Labour, Health and HRD Ministries so that the coordination between all these 

three Ministries is able to eliminate child labour in a proper and better manner.  It 

is because these three Ministries are primarily responsible for imparting 

education to children and provide certain facilities like mid-day meals and stipend 

of Rs.100 and help the NGOs to impart education.   For the Health 

Department, it is necessary to provide health care to women and new born 

children and provide nutrition. The Ministry of Labour, particularly, has to 

coordinate and help in eliminating the child labour in hazardous occupations. 

 Even though a number of positive steps have been taken by the present 

Central Government for the welfare of  child labour, no steps have been taken in 

the present legislation to abolish child labour as the prevailing atmosphere in the 

society was not favourable to bring in the legislation to abolish the child labour 

completely.  Now, there is a trend to respond to the reformative acts, to the 

developmental acts and to support against such evils of the society.  There is 

also a favourable atmosphere to bring in such legislation in this regard.  So, I feel 

that this is the proper time to bring in a legislation to abolish  child labour totally. 

  



Sir, I have moved this motion with sole intention of introducing certain 

provisions which have not been so far included in the earlier laws.  I have 

suggested that child labour in any form, in any establishment, in the country 

should be abolished. 

Secondly, any person who engages child in any employment should be 

punished with imprisonment and fine.  Again, any guardian of a child who 

coerces his child into employment should also be punished. 

Thirdly, the organisation or establishment, which is found to have engaged 

children, should be closed within a certain period - six months - from the date of 

coming into force of this Act.  The appropriate Government should order closure 

of such organisations or establishments.  In addition, any child found engaged in 

a job or in any employment or found collecting rags and waste should be 

immediately taken into custody and should be sent to children's home which shall 

be established in every district with facilities like education and maintenance till 

such time as he or she has attained the age of eighteen years. 

I will be happy if the hon. Minister commits that the measures suggested 

by me will be incorporated in the present law, or shall come forward with proper 

amendments in the existing Child Labour (Prohibition and Regulation) Act, 1986. 

I am thankful to you for giving me an opportunity to discuss this important 

issue in the House. 
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SHRIMATI TEJASWINI SEE RAMESH (KANAKAPURA): Mr. Deputy-Speaker, 

Sir, I rise to support the Abolition of Child Labour Bill, 2005 in this august House. 

I would like to quote three incidents. One is diamond industry. Today, it is a 

practice that everybody is wearing the lucky diamonds to shine their fortunes. At 

the same time, we are unable to see the crying child labour behind the diamond 

polishing industry. It is very unfortunate.  

 The second incident is that during festivals, we burst crackers to express 

our joy. At the same time, we fail to hear the sound of cries of child labour 

involved in the cracker industry. In my 18 years' duration as a journalist, I have 

reported hundreds of fire incidents in the cracker industry, which were very 

painful.  

 The third one is the Gulf where one can see fortunate people who, in order 

to try to keep up their fitness and to shed their extra calories, keep these 

innocent and  unfortunate kids running under the burning sun who have to do so 

to ensure a meal for the day for themselves.  

 My mother India is very gracious to have sanctioned the greatest wealth to 

this nation. Why were we unable to share this wealth among ourselves? I would 

always like to ensure my pride and my respect to the Left Parties for their solid 

support to the UPA Government. Our difference is ideological. We are also trying 

to prosper this country in our own ideological way and they were also trying to 

prosper this country in their own way. They were also saying that wealth should 

be distributed among us equally.  

 Even today, we are celebrating Children's Day on November 14, which is 

the birthday of Pandit Jawaharlal Nehru. It shows that he had great vision for 

children and great love for children. That is why, he always used to say 'Today's 

children are future of India, future citizens of India'. We are unable to ensure the 

healthy mother and the healthy child today. If there is no healthy mother and 

healthy child in the society, I cannot call any nation, for that matter, a prosperous 

nation.  

 According to the 1981 Census, the number of working children in the 

country was 13.64 million. During the 1991 Census, their number reduced to 



11.28 lakh. Any employed boy or girl under the age of 14 years is called as child 

labour and employing child labour is also punishable. Child labour is subjected to 

ill treatment, exploitation and malnutrition. The most cruel part of their 

exploitation is sexual abuse, which is a shameful scenario for any civic society.  

 One can imagine the shattered dreams of the unfortunate children who 

are forced to take up the work of agricultural labour as there is no other way to 

ensure their livelihood. No mother will be happy to see their loved kids working 

as child labour.  

 It is very unfortunate that even though our Constitution promises us a lot 

of rights like the Right to Employment, Right to Food, Right to Health, Right to 

Education, etc. but still we have failed to ensure it. If we are unable to provide 

these Constitutional Rights for the deprived people like dalits, minorities, 

backward classes, poor farmers in the villages, etc., then we would not be doing 

justice to them.  We must ensure these basic rights to these unfortunate people. 

 The child labourers are unaware of their labour rights, and they are 

unaware of the wages that they are entitled to get.  The reality is that they were 

the unfortunate ones to take birth in a poor family. If we do not materialise the 

spirit of our Constitution, which guarantees equality to every citizen, then we 

would not be able to eradicate this most cruel practice prevailing in our society.   

I feel that wealth should be distributed to all; everybody should get 

education; health; social welfare; etc. If we fail to ensure these promises made in 

the Constitution, then we would not be able to eradicate a shameful practice like 

child labour from our society. I urge everybody that we should not politicise a 

problem like child labour.  We should be determined to deal with the problem of 

child labour with stringent laws, and we must sincerely try to ensure this law for 

the unfortunate children. 

 I would like to thank my Government; the UPA Chairperson; the hon. 

Prime Minister; and all my colleagues for their support, and we are very 

determined to deal with this subject.  I would like to once again mention that I 

support this Bill. 

  



SHRI C.K. CHANDRAPPAN (TRICHUR): Sir, I am thankful to Shri Iqbal Ahmed 

Saradgi for introducing this Bill.  It provides us an opportunity to discuss the 

problem of child labour.  Actually, we are discussing about the children who lost 

their childhood.  They do not enjoy their childhood as they are thrown to places of 

work.  It is not that they desire to do it, but they are rather forced to do it.  So, it is 

actually manifestation of poverty, and child labour is another face of poverty.   

I fully share the concern of the mover of the Bill, but I do not think that 

there is any dearth of law due to which child labour continues in our society.  

Our own Constitution says that every child born in India should be provided with 

compulsory primary education up to the age of 14 years.  More than half a 

century has passed since we enacted our Constitution.  If this provision was 

implemented, then many children in our country would have been sitting in 

classrooms and studying rather than indulging in child labour.   

Why does it happen?  It happens because they are compelled to do so. 

No mother or father would like his child to go and earn his bread at a tender age, 

when he should play and enjoy his childhood.  No father or mother would like to 

see this happen. But, the compulsion of hunger; and of  disease known as 

poverty compels them to do it.  As a result of difficult situation being faced by 

them -- with heavy heart and with great sorrow -- they have to witness the 

tragedy of seeing their children go to work. 

So, this is what is happening. Now, how to find a solution to this? I agree 

with those who have raised this issue and said that laws are good. Then, the 

mover of the Resolution has said that there are dozens of laws that prohibit 

expressly child labour. He also talked about the penalties. However, child labour 

is rampant. Therefore, we have to look elsewhere to find a solution. This is to be 

taken as a socio-economic problem, and a solution should be found at that level 

with a political determination. I think that political determination was expressed by 

the UPA Government when they said in their Common Minimum Programme and 

in their pronouncements that by 2007 they would find a solution to this. I do not 

know whether we are capable of finding a solution in two years. I have my 

doubts, but I salute their determination. 



 If we are to find a solution to this, then we have to have an education 

policy for which a lot of money is required. We have to find that money and we 

should provide facilities for primary education in the villages all over the country. 

It is not that by establishing schools alone, the children will go and educate 

themselves. They should be provided dresses, they should be provided food, and 

they should be provided a kind of stipend by which their other expenses are met. 

Probably, the poor people who are sending their children might have to be given 

some money for doing so because the hard-work of these children provides them 

sustenance today. That is the reality, whether we like it or not. 

MR. DEPUTY-SPEAKER: Teachers also. 

SHRI C.K. CHANDRAPPAN : Teachers also.  

Now, Sir, this is not a new problem. Many speakers pointed this out, and 

according to official figures, something like 13 million children in our country are 

engaged in child labour. There are some statistics which say that the number has 

reduced. I do not believe in those statistics. The reality must be much bigger than 

this. There are certain unofficial figures which say that there are 20 million 

children in India engaged in child labour. It is a blot on our civilisation. 

17.57 hrs.   (Mr. Speaker in the Chair) 

 It is a problem of backwardness. In every backward country, there is child 

labour. It was there through ages. In the days of industrial revolution, when 

mankind was stepping into a new era in history, it was child labour that gave a 

thrust to that. It was all about the plight of those children, their sweat and tears. 

Karl Marx in Das Kapital said, "The Queens and Princesses, when they wore 

very soft and tender dresses and laces, it was all wet with the sweat , blood and 

tears of children." It was a reality then; it is a reality even today. So, in our 

country, today, the Government has so many schemes. I do not say that the 

Government is turning a Nelson's eye towards this problem, but those schemes 

are not sufficient.  If we are to find a solution to this, then we have to find out 

sufficient resources by which these poor families from where children are thrown 

to the market of child labour, are financially supported. They are to be 

economically supported to see that their children are sent to schools. 



In schools, facilities have to be provided, including food, dress, books, 

toys and everything, free of charge. For a country like ours, it will be difficult to 

do, I know. But we have to find resources. To find those resources it is necessary 

to have that political will, and give priority. We have to have it as our priority. That 

children in this country will be provided a happy childhood should be the priority.  

For that, we have to find money, resources.  If those resources are mobilised, 

properly channelised and properly utilised, then probably we will be able to make 

a big breakthrough in finding a solution to this problem. There are many aspects 

of this that one can discuss.  

 The lady Member who spoke before me mentioned the child labour 

engaged in the cracker industry. It is a terrible thing. In cracker industry, a small 

spark, a careless moment can set fire to a whole factory and many children can 

get killed. It happens. Children are engaged in diamond polishing factories. They 

are engaged in the hotel industry.  

We find a large number of children coming from poor areas in our country 

to the cities to work in hotels. This is another aspect of exploitation. When there 

is unemployment all around, if you employ people properly, you will have to pay 

more money.  For example, if you employ able-bodied, experienced boys and 

girls to work in a hotel, you will have to pay very high salaries. So, what is the 

shortcut then? The shortcut is to recruit child labour. They will demand nothing. 

They are unaware of their rights. They are only worried about their hunger. They 

want some food to eat. The hotel can provide them food.  Probably, they are 

providing only food and not even a good dress, and preventing the children from 

having all the enjoyment of the childhood. These children are compelled to work 

for ten hours, or whatever length of hours the management decides. So, it is 

poverty they are exploiting, it is unemployment they are exploiting, by making use 

of the cheap labour of children.  

These issues can be talked about one by one. Primarily it is a question of 

finding new resources. If the Government has determination, political will, I do not 

think any new law is necessary to find a solution to this. We should stick to the 



position that the Constitutional provisions will be implemented and measures 

should be adopted for that. That is more than enough.   

For every industry you can see, there are laws. The Mover of the Bill 

pointed out dozens of laws that prevent children from doing labour. All those 

provisions have to be implemented. It is not a question of bringing forward a 

single law and saying that hereafter the child labour would be abolished. It is a 

question of finding better situation, socio-economic situation in the country where 

we decide to provide a better life to our children. That was probably the dream of 

Pandit Jawaharlal Nehru.  

Pandit Jawaharlal Nehru liked children. His birthday is Children's Day.  It 

was he who, after Independence, on his return from a visit to the Soviet Union, 

said that he found children to be princes and princesses in the Soviet Union. 

MR. SPEAKER: Shri Chandrappan, will you take long or would like to continue in 

the next Session? 

SHRI C.K. CHANDRAPPAN : I will continue in the next Session. . (Interruptions) 

You are suggesting that I should continue my speech in the next Session.  

MR. SPEAKER: I am not trying to stop you as such.  We are towards the end of 

the Session.  You continue with the speech in the next Session. 

SHRI C.K. CHANDRAPPAN : All right, Sir.  

---------- 

 


